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New Delhi:: this the /4 - day of Sep tember, 200 03
HON'BLE MR S5R3iAd1geGULice Chaiman(h)
HON'BLE DrIALVe daval li;menber (1)

Harendra Kumar Rajputf .
s/o shri Bhaguan Singh Rajpury

Apprentice Mechanidy A
Under Dy%Chief Mechanical Engineery

Wagaon Repair shop§

R/o C=227 East Baldev park® . )
Delhi=2 ? et app 11 can €

(By Ad VO cate: Shri B;’S.Naj_n 935)
Btsis 7

Union of Indiay
through

15 The ®neral Manager,
Western Railuwayy
Church -Gatey

© Mumbaiy .

23 The Divisional Railuay Mapagery
Western Railuwayy
Kota'yl o

73 The Dyichief Mechanical Engineer,
Wagon Repair Shopy
Wsstern Railuay’,’

Ko ta Jdedds o «Responden tsil

(By Adwoates Shri PEsiMe héndru )

o ucka)s

Applicant who has completed his apprenticeship
training as a Technician. seéks a direction to reSpondents§
1

to consider appointing him against existing/further

vacancie syl

2 Heard both sidesd
3d shri Maine2 relies upon the Hon'ble Sup T eme

Court's ruling in U,p State Road Transport Corporation

\ls.“ UP Parivahan Nigam %Ilishukhs Berozgar Sangh




-2 &
- ‘.3:"

sC SI,-J'_ ‘1 ,995”(:{)‘276 Railuay Board';s CireoTar dated

312396 3

)

& Before any direction of the kind prayed for
by applicant can be issuedy a vacancy will haw to

be identifiedf and applicant will have to apply

- for the same¥ 1In applicant's OA neither has

“he identified a _vacancy‘%i nor has he pleaded that

he has appliéd for the same%l The aforementioned ruling
and c;irmlar to the. extent they ars applicable to the
facts and cirwmstahces of thé present cass would

come into play only after applicant makes an application

3gainst 8 specific vacancy notified by respondents &

53 No interference in the DA is therefore warran tec

at this stage@l The DA is dismissedd No costsd
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